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14,12,1989 bassd on  fhe recommendation of  the . Union. Public
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH:NEW DELHI

0A NO.38/80 , DATE OF DECISION:9e7.90
SHRI K.M. AGRAHARI ' : APPLICANT
' VERSUS

DELHI ADMINISTRATION RESPONDENTS
BHRI B.B. RAVAL - ADVOCATE FOR THE APPLICANT
SHRI M.M. SUDAN ADVOCATE FOR RESPONDENT

. ; - NDL1 & 2
SHR1 M.L. VERMA _ . ADVOCATE FOR RESFONDENT Ni. 2

RESPONDENTS NO.4 IN PERSON .

CORAM:

THE HON’BLE MR. T.S. OBERGOI, MEMBER (J)

THE HON’BLE ME. 1.K. RASGOTRA, MEMBER (A)

(Delivered by the Hon'ble Mr, 1.K. ‘Rasgotra, Memher(A))

The ‘applicant, Shri K.M. Agrahari filed bA—BS(BO on
8.1.1890 challenging the appointment of Shri B.B. Arya,

resbondent No.4 as Sub—Regional Employment Officer (T) [SRED(T)]
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i chaflenged the appointment of
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Ehvi B.B. Avya based on Eelection held by U.P.S.C. on 18.8.1982
in application No. TA-832/85 (CY- 3 S80/82) which was decided [
the Tribunal on 2.8.19038. The Tribunal had vide its judgement

dated'2.8. 18988 had
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‘ passed the following orders:
#1n tﬁe' Peéuit, we allow thg petition and quash +the
ﬂele:{inn mads  purszuant to the interview held o
i9.5, 46085, ’It Wwill be oSpen to the respondents to takev
sﬁch further or octher steps in the matter as They may
think £itf, In the circumstances of the case the parties
Qil] bear their own costs.®
tter came up }Df judicial review in the Hon’ble Supreme
vide Civil Appesl No. 3184 of 1080, whaers theirs gﬁffiﬁéﬁi
the lowing orders on 2.8.1989:-
"We are in agreement with thé-fiﬁding af the Tsibuns!
ihat  fhe pressnse  of Mr.  Puri  had vitiated  {he
procesdings hefore  ithe Selection Bosvd 3o far &5 ths
‘&5E5ndant K.HM. Agrahari, iz eoncerned. The Tribunal

waz, therefore, justifisd in gquashing
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purzuant  to- the intervisw held on 19th
The petitionsrs will be st libsriv to Fo
afresh by ths Sslsctlon Board, but Mre.

B Bxisotion mads
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Telbuna! and as approved by us, respondent B.B. Arya, is

[

again selected, he will cdntinue in the said post,
otherwise he will cease to hold the said post,  and wiil
be entitled to revert io the post which he was hol&ing
tmmediataly 'bEfDF& hiz prévious selection held on i9th
Aggust, 1982 and if he had:aﬁy lien on-any pest which he
Was hofding such lien” will also revive.  If any
selection is heid afresh," the respondent K.M. >Agrahari
will be entitled to be considered and no objectidn will

be raised by the U.P.5.C. on the ground of his ‘being

over-age."
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+ the UPSC interviewed the candidates
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fre by constituting & new Selection Board (excluding Mr.
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Furijon 17th December, 1589, The apptlticant, however, is not

satisfied with the methodology adopted by the UPSC in the second
gelection and has challenged the same in. the present 0A,. His‘
contention is that the UPSC should have 1issued a fresh

i
e

advertisement in the. newszpapers calling for fresh applications

for +the post S.R.E.0.(T) in éccordance with the orders of the

Hon’ble Supréme Court. The procedure followed by fthe UPSC
therefore 1is not in accordance with the intent and spirit of the

o+

orders of he Hon’ble Supreme Court; the selection .held in

December, 1988 should be quashed.

=R The respondentaz No.i and‘Z-iﬁ their reply filed on
17.3;1990 héve submitted thsat ’the épplicant had moved an
aﬂ?iiﬁﬁtiﬁﬂ TA-4/1087 in Civil Appeal No.31B4/8% in the Hon'ble
Euprems  Jourt  praying for issus oF disgctions io ths TEr
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